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BEFORE THE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE

EXECUTION APPLICATION NO.02 OF 2022 (WZ)
IN |
ORIGINAL APPLICATION NO.99 OF 2019 (WZ)

Laxman Dhondiba Thombare Applicant
Versus

Chief Secretary, Government of

Maharashtra & ors . ... Respondents

Affidavit on behalf of Respondent No.4 abovenamed;
I, Abhay Chavan, Tahsildar, Mulshi, District Pune, do

hereby state on solemn affirmation as under:-

1. I say that I am filing this Affidavit on behalf of
Respondent No.4 pursuant to the order dated 22.11.2022

passed by this Hon’ble Tribunal.

2. I say that the present Execution Application has been
filed to execute the order dated 20.12.2021 passed by this

b 1 3 ) Hon’ble Tribunal in Application No.99 of 2019.
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I state that by letter dated 2.12.2022, the Additional
Government Advocate (Standing Counsel) has informed
my Joint Secretary Shri Ramesh Chavan that the State
Government has filed Civil Appeal No.8074 of 2022
against the judgment and final order dated 20.12.2021 in

Original Application No0.99 of 2019 (WZ) passed by the

National Green Tribunal, Special Bench.

On 11.11.2022, the Hon’ble Supreme Court has directed
issuance of notice and tagging of Civil Appeal No.8074
of 2022 along with Civil Appeal No.6558 of 2022. Until
further orders, operation and execution of the impugned
order is to remain stayed so far as the Appellants are
concerned. In this particular case, the Appellant is the
Chief Secretary, Government of Maharashtra. The said
letter of the learned Additional Government Advocate is
annexed to this Affidavit and is marked as Exhibit R-1.
At the same time, I am also annexing to this Affidavit as

Exhibit R-2, copy of the order dated 11.11.2022 in Civil

Appeal No.8074 of 2022 passed by the Hon’ble Supreme

Court of India.
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5. 1 am placing on record the entire paper-book of Civil

Appeal No.8074 of 2022.

Solemnly affirmed at Pune 28"
r
"
This 70 Htiay of December 2022)
Before me,
Advocate for Respondent No.4
CEFORE ME

\ SYNILLA xﬁa&&m

SN\ NOTARY GOVT O F INDIA
S/, N\ Regd.No.4 995/07
“TERyy  \3% || Noted & Register No

SUAIL LAXKAN KHERUD
G/3, Manirz'ma Society,

Azreneshwar, Fune - 411003
Mob - 8371835381

2 0 DEC 1022
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GOVERNMENT OF MAHARASHTRA
Out Ward No.607/2022
58 Office of the Qovt. Advocate
Qovernment of Maharashtra
New Maharashtra Sadan
Knaturba Gandhi{ Marg,
New Delhi-110 001
Tel: 011-23385212 /23385934
Fax: 011-23385212
E-mail : poviadvdelhiggmnil,com

R S e .

Dated 02.12.2022
To,

Mr. Ramesh Chavan,
Joint Sccretary,

Revenue and Forest
Department, Mantralaya,
Mumbai - 32

Ref: (i) Your office letter dated 28.11.2022 addressed to the Standing Counsel,
Supreme Court of India, State of Maharashtra

(ii) Civil Appeal No. 8074/2022
Chief Secretary, Government of Maharashtra & Ors.
Versus
Laxman Dhondiba Thombare & Ors.
Sir,

The above referred Civil Appeal pertains to the impugned judgment and final
order dated 20.12.2021 in Original Application No. 99 of 2019 (WZ) passed by the
National Green Tribunal, Special Bench (Impugned Order), whereby the Hon'ble
Tribunal was pleased to dispose of the application and decided to deal with the issue of
Mining and Stone crusher activities in violation of Environment Norms.

The present Civil Appeal was filed by the Appellant - State of Maharashtra on
01.06.2022 bearing Diary No. 17615/2022 challenging the impugned order before the

Hon’ble Supreme Court, which later came to be registered as Civil Appeal No. 8074/2022
on 02.11.2022. ‘

Thereafter, this Hon’ble Court vide order dated 11.11.2022 was pleased to pass
the following order in the present matter:-

“Issue notice.
Tag with C.A. No. 6558 of 2022.

Until further orders, operation and execution of the impugned order shall remain
slayed insofar as the appellants are concerned”.

A copy of the order dated 11.11.2022 is attached herewith for your ready
reference. -

This is for your information and necessary action,
Hence, the Letter,

rs faithfully
v

(Aaditya Anirfddha Pande)
Additional Government Advocate
Encl; a/a (Standing Counsel)
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e “lssue Notice

o Tagwith CA No.6558 2022 .

o Until further orders, o[n'ran'(m and exectfion
order shall remain staved in so far

concerned.”
oy, . v wla wae wa), I arft EXECUTION APPLICAT
JON NO. 99/2019 (WZ) A

0272022 (WZ) IN ORIGINAL APPLICAT
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“Mr. Nitin Deshpande. learned counsel for respona’enr No.4 has stated
that he will file an affidavit stating therein that the order dated
71.11.2022 has been passed by the Hon'ble Apex Court with respect 10
Original Application No.99 of 2019(WZ) whereby the Apex Court has
staved the operation and execution of the order dated 20.12.2021
passed by this Tribunal in the said Original Application. We grant him
nvo weeks' time for filing the affidavit, as prayed for by him.

q 5

o By our previous order, we had granted nwo weeks' time ta the learned
counsel for respondent Nos.3 and 6 - MPCB for filing the reply-
affidavit, but the same has not been filed nor any valid reason rherej;or
has been given. From the side of the said respondents, learned counsel
Ms. Af{anmi Joshi has appearc(\f and prays for grant of further two
:;iks time to file the reply-affidavit. We accordingly grant her the

o By the order dated 20.12.2021 passed by this Tribunal '
Bench) in Original Application No.99 of 2019(WZ), executi (SPECfal
hus been prayed in the present proceeding, ti;e Chi ion of which
Maharashtra was directed to enguire about the conduct iof Secretary,
r-e;ppnsible for granting consent to operate without EC of the persons
mining without EC in violution of directions of the H, an'd permitting
Court and it was further directed to constitute a Joi iy Supreme

ot COmmI‘"ee Of

CPCB. SEIA4, '
A, Maharashtra, State PCB and Divisional Copyp;
nissioner,
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TED SECRETARY GOVT. 0F MAMARASHTRA £ ORS. pppellant(4)

VERSGUS

LAXMAN DHONDIRA THOMRARE & ORS. Respondent (5]

IA No. 148324/2022 - EXEMPTION FROM FILING C/C OF THE IMPUGNED

JUDGMENT
IA No. 148325/2022 - EXEMPTION FROM FILING 0.7.

148322/2022 - STAY APPLICATION)

IA No.
Date 11-11-2022 This matter was called on for hearing today.
CORAM
HON'BLE MR. JUSTICE S. ABDUL NAZEER

HON'BLE MR. JUSTICE V. RAMASUBRAMANIAN

For the parties:
Mr. Sanjay Kharde, Adv.
Mr. Siddharth pharmadhikari, Adv.

Mr. Aaditya Aniruddha pande, AOR

Mr. Mukesh verma, Adv.
Mr. Kamal Kumar Pandey, Adv.

Mr. Pankaj Kumar Singh, Adv.
Mr. Pawan Kumar Shukla, Adv.

the counsel the Court made the following

UPON hearing
ORDER

Issue notice.

Tag with C.A. No. 6558 of 2022.

until further orders, operation and execution of th

impugned order shall remain stayed insofar as the appellants ar

Sigrapre
Eﬁﬂg;x?erned.

Oate 202301 16

hthidon
(NEELAM GULATI) (KAMLESH RAWAT)
ASTT. REGISTRAR-cum-PS COURT MASTER (NSH)
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